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To,

The Registrar,

The National Green Tribunal, /\/104
Principal Bench, /
New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Compliance Report to Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhiin OA

No-139/2019 Mahagunpuram Apartment Owners Association Versus Ghaziabad Development
Authority & Ors.

Respected Sir,

With reference to the above-mentioned subject Compliance Report to Hon’ble National Green
Tribunal (NGT), Principal Bench, New Delhi in OA No-139/2019 Mahagunpuram Apartment Owners
Association Versus Ghaziabad Development Authority & Ors. Report is hereby submitted for kind perusal
and necessary action please.

Enclosure: Joint report.

Yours Sincerely
p
Vs

(Utsav Sharma)

Regional Officer

Copy to:

1- Member Secretary, Central Pollution Control Board, New Delhi for information.

2- Member Secretary, U.P. Pollution Control Board, Lucknow for information.

3- Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for perusal and
necessary action please.

4- Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow for information.
5- Law Officer-l, U.P. Pollution Control Board, Lucknow for information.

/

Regional Officer
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Compliance Report
In
Original Application No. 139/2019
Mahagunpuram Apartment Owners Association
Versus

Ghaziabad Development Authority & Ors.

Filed on Behalf of:
Uttar Pradesh Pollution Control Board



1. Background

The matter pertains to compliance of specific condition of

Environmental Clearance issued to M/s Mahagunpuram, Village Mehrauli,
NH 24, Ghaziabad by SEIAA, UP vide order dated 22.03.2017. It has been
stated that the plot area of the said project is 54,630 sqm and as per
condition number 10 of the environmental clearance, 15% of the plot area
has to be left for green belt development.
Accordingly, the matter was heard by Hon’ble Tribunal on 20.08.2018,
08.07.2021, 03.02.2022 and 25.03.2022. Hon’ble Tribunal had taken the
report filed by the State PCB on record on 03.02.2022 and relied upon the
stand of the State PCB. Further, following orders have been passed by the
Hon’ble Tribunal during last date of hearing, that is on 25.03.2022.

“..In view of above, we direct the State PCB and the GDA to ensure
compliance of directions already issued, taking such coercive measures as
necessary and compliance report filed by email at judicialngt@gov.in
preferably in the form of searchable PDF/ OCR Support PDF and not in the
form of Image PDF. The Vice Chairman, GDA may remain present on the next
date by video conferencing. The GDA may ensure that the builder does not to

create any further third party right, till compliance.



The State PCB and GDA may put the PP to notice of this proceeding for
its response, if any, before this Tribunal, within one month from today....”
Report in compliance of above-mentioned orders is as below.

. Compliance Report:

In compliance of Hon’ble Tribunal’s orders dated 25.03.2022, the notice
has been served to Director, Mahagunpuram Real Estate Pvt Ltd on
31.03.2022, copy of said notice is annexed as Annexure . Further, with
regards to directions regarding taking coercive measures, it is humbly
submitted that Mahagun Real Estate Pvt. Ltd. had filed a Writ Petition (2139
0f 2022) in Hon’ble High Court of Judicature at Allahabad, Lucknow Bench in
which following orders have been passed on 13.04.2022:

“..Put up this case on 19.04.2022 as fresh. In the meantime, it is directed
that till the next date of listing, no coercive measure shall be taken against
the petitioner/firm.”

Copy of said order is annexed as Annexure Il. Report is being put up for
kind perusal and further necessary directions.

sk v

(Kishan Singh) (Utsav Sharma)
Assistant Environment Engineer, Regional Officer, UPPCB
UPPCB, Ghaziabad Ghaziabad
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¥,
Director,

Mahagunpuram Real Estate Pvt. Ltd
Village Mehrauli, NH-24, Ghaziabad.

A9 w0 vsoshodlo 1F faacdi ¥ WIfT OA No-139/2019 Mahagunpuram Apartment
Owners Association Versus Ghaziabad Development Authority & Ors. % uiiRd
adw A% 25.03.2022 P ITURH B G=H ¥ |

TR,

Fya SRigd favas Ao wHoshodo ¥ Reehi & @RI OA No-139/2019
Mahagunpuram Apartment Owners Association Versus Ghaziabad Development Authority &
Ors. % R MW f3id 25.03.2022 (BRAMR Werw R) @i amew aiRa fe 78 2, R
&g 39 fad 8-

“6.... In view of above, we direct the State PCB and the GDA to ensure compliance of
directions already issued, taking such coercive measures as necessary arid compliance report
filed by email at judicialngt@gov.in preferably in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF. The Vice Chairman, GDA may remain present on the
next date by video conferencing. The GDA may ensure that the builder does not to create any
further third party right, till compliance. The State PCB and GDA may put the PP to notice of
this proceeding for its response, if any, before this Tribunal, within one month from today....”
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2. e vafaRer SRR, g1, Sovo GEY I A%, FES; |
3. T R sfrer, Sovo wgEer g 918, FEs |
4- Director, Mahagunpuram Real Estate Pvt. Ltd., CORPORATE OFFICE, A - 18,
Sector - 63 Noida, Uttar Pradesh. Pin Code - 201301,

Email: info@mahagunindia.com
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Court No. - 2 PYM H EKUP\E" PR

E-Case :- WRIT - C No. - 2139 of 2022

Petitioner :- Mahagun Real Estate Pvt. Ltd. Through its
Authorized Signatory

Respondent :- State of U.P. Department Of Environment,
Forest And Climate Change Thu. Prin. Secy. And 4 Others
Counsel for Petitioner :- Ashish Shukla

Counsel for Respondent :- C.S.C.,Ashok Kumar Verma

Hon'ble Devendra Kumar Upadhyaya,J.
Hon'ble Subhash Vidyarthi,J.

The Issue raised in this petition relates to the statutory or
otherwise competence of U.P. Pollution Control Board to levy
environment compensation.

It has been argued by Shri J.N. Mathur, learned Senior
Advocate assisted by Shri Siddharth Nandwani, learned counsel
appearing for the petitioner that neither the National Green Act
nor under the Environment Protection Act wherein the Pollution
Control Board has been created, confers any authority or power
or jurisdiction on the Pollution Control Board to levy
environment compensation.

Shri Ashok Kumar Verma, learned counsel for the respondent
has submitted that the impugned order has been passed in
compliance of some orders passed by the National Green
Tribunal. He has attempted to argue that it is not that such a
levy has been imposed by the Pollution Control Board without
there being any statutory backing.

Shri Verma remains inconclusive in his arguments.

Put up this case on 19.04.2022 as fresh. In the meantime, it is
directed that till the next date of listing, no coercive measure
shall be taken against the petitioner/firm.

Order Date :- 13.4.2022
Jaswant

Digitally signed by JASWANT
KUMAR

Date: 2022.04.13 17:21:54 IST
Reason:
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